| TEM NO. 44 Court No.6 SECTI ON Xl
SUPREME COURT OF | NDI A
RECORD COF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (G vil) No(s).508/2013

(Fromthe judgenent and order dated 12/12/2012 in CR No.660/2012 of
H GH COURT OF JUDI CATURE AT ALLAHABAD)

YASI N & ANR Petitioner(s)
VERSUS
MURARI  LAL Respondent (s)

(Wth prayer for interimrelief and office report )

Date: 10/03/2014 This Petition was called on for hearing today.

CORAM :
HON BLE MR JUSTICE T.S. THAKUR
HON BLE MR JUSTI CE C. NAGAPPAN
For Petitioner(s) M. Ejaz Magbool , Adv.

For Respondent (s) M. Ashok Kumar Singh, Adv.
M. Naresh Kumar Gaur, Adv.
M. Shantwanu Si ngh, Adv.

lvr: Bi j endra Singh, Adv.

UPON hearing counsel the Court nmade the foll ow ng
ORDER

Leave granted.

The

Interimorder to continue pending further orders from this
Court subject to the petitioner depositing Rs. 5,000/- p.m we.f.
01. 03. 2014 towards conpensation for use and occupation of the prem ses
in his occupation. Deposit to be nade by the 10th of every succeeding

cal ender nont h.
Upon deposit, the anmount shall be released by the
Court in favour of the respondent-I|andl ord.
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